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Bill No. 30-C of 2007

THE TAXATION LAWS (AMENDMENT) BILL, 2007
L]
B

Surther tv amend the Central Sales Fux Act, 1936 and the Additional Dutivs of Excise
{Goods of Special Importance) Act, 1957

Be it enacted by Parliament in the Filly-eighth Year of the Republic of India as
follows:—

CHAPTERI
PRELIMINARY
L. {7} This Act may be called the Taxation Laws { Amendment) Act, 2007.

{2} [t shall come into force on such date as the Central Government may, by notification
in the Official Gazene, appoinf.
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CHAPTER ||
CrNtRal 5235 Tax

1, [n the Central Sales Tax Act, 1956 {hereinafter in this Chapier refarred 1o as the
principal Act), ity section 8, for sub-section {2), the following sub-section shall be substinuted,
namely: -

"¢ Z) Morwithstanding anything contained in sub-section (/7 or sub-section
ff4;. where a sale of any goods in the course of inter-State trade or commerce has
eithet occasioned the moverrent of such goods ffom one Siate to another or has been
effected by a transfer of documents of tike 1o such goods during their movement from
one State (o another, any subsequent saie during such movement etlzvled by a transfer
of documents of title to such goods Lo a registered dealer, iF (be goods are of the
deseription referred 1o in suh-section (3) of section 8, shall be exempt from tax wnder
this Act: :

Provided that nao such subsequent sale shall be exempt from tax under this sub-
seciion unless the deaber effecting the sale furnizshes to the prescribed authority in the
prescribed manner and within the prescribed time or within such turther time a5 that
authority may, for sutficient cause, permat,- -

(2} a certificare duly filled and sipned by the registered dealer from whom
ihe goods were purchased containing the prescribed particulars in a prescribed
form obtained from the prescribed authoriny; end

(h} if the subsequent =ale iz made to a registered dealer, a declatation
referrad to in sub-section {4} ol sectivn 8!

Provided further that it shall not be necessary to {wrnish the declaration
reforred to in clause (8] of the preceding proviso in respect of a subsequent sale of

goods if, -

iz} the sale or purchase ol such poods is, under the sales tax law ol the
appropriate State exempt from tax generally or is subgect ko tax generally at a rate
which is lower than theee per cent, or such reduced rate as may be notified by the
Cemtral Government, by notification in the Official Garetle, under sub-section
{7y of section & (whether called a tax or fee or by any other name); apd

¢bi the dealer effecting such subsequent sale proves to the satisfaction of
the authority referred to in the preceding proviso that such sale is of the nature
referred 10 in this sub-section.”.

3. in section 7 ol the principal Act, in sub-section (24)_ for the woeds, brackets, letler
and figures "clacse {w) of sub-section (#) of section 8", the words, brackets and figures
"sub-seclion (4) of section 8" shall be substitated.

4. In section 2 of the principas 40 -—

i) for sub-sections (£ ) asd {2), the following sub-seclions shall be substibned,
pamely—

"{ Il Every dealer, who tn the course of inter-State irede or comnerce,
seils to a repistered dealer goods of the description referred to in sub-section {3;,
shatl he liable 10 pay tax under this Act, which zhall be three per cont. of his
wrngyver or at the rate applicable to the sale nr purchase of such poods
inside e appropriate s1ate under the sales tax law of that State, whickever
ts bower

Provided that the Central Goveriment may, by notification in the Official
Garelte, reduce e rare of (ax vnder this sub-section.
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2] The lax payabrle by any dealer on his Leetiover in so fGras the tumover
or iy parT thereof relates to the sale ol woods in the course of inler-Seate trade
o comnsenae ol g withic sub-section (£, shall be at the rare applicable to
the sale or purchase of such goods thside the appropriate Stale under the sales
tax baw ol that Siate

Fxplanation —Fuor the purposes of this sub-section, a dealer shabl be
decmed to be a dealor lizblz to pay tax under the sakez tax law of e approprizste
State. notwithstanding thal he, in {act, may nol be so liakle under that law.";
f8j in sub-section (3), in the npening portion, for the words, brackots, figure

wr

1 and letter "The goods referred o o clause (&) ol sub-section (3", the following shail
be substileled, namclys

"The goods relerred e in sub-section (Th—
() for sub-section {41, the followine shall be swbstivured, namely:—-

"{+4) The provisions ol sub-seciivg () shall nol apply to any sale in the
course of inler-5tat: irde or commerce unbess the dealer selleng the goods furnishes

1o Lhe prescribed authoriny in the prescribed manner a declaration duby filled and

siged by the registercd dealer b whom the poods are sold cenlaining Lhe
prescribed particufars in a prescribed form obtained from the prescribed aurhority:

Provided that the declaration is furnished within the prescribed time or
within such Turthor fime as that asthoriby may, for sufficient cause, permil.”;

il 1 sub-section £, in cheuses (o) and (&) the words "or the Govermment” and

the words, brackels and figure "or sub-seclion {23, wherever they oceur, shatl be
onyited.

5. [n section % of the princinal Art, in sub-section {4}, in the proviso, o claose fa), for
25 the words, letter, brackets and Fgures "chause /a? of sub-section {4 of section 8", the
words, hrackets and figores "sub-section ¢4) of section £ shali be substituted.

4. In section 1) of the principal Act, in clause {af, the words "certificate or” shall be

pmitlied,

7. In section 10A of the principal Act, in sub-section §2), in clayse fa}, for the words,
10 leller, brackets and figures "clawse @b ol sub-scotion £4) of section 8", the words, brackets
and figures "sub-section {4 of section 8" shall be subslituted.

X Yo section 14 of the principal Act, clavse () shall be omitted.

CHAPFILE I

forriosaal Duncs o Excisk

33 . In the Additional Duoties o Excise {Goods of Special lnipartance Acr, 1957 (hereinafer
referred i as the Additionad IMaties of Excise Ac1), scclion 4 shall be nmitted,

1. In the Additional Duties of Fxcize Act, inthe First Schedule, headings 2401, 2402
grd 2403, andt sub-headings and Larll ilems thecgunder, and the entries rdating thereto shall

he Ginitted,

1! 11. In (be Addiionul Doedivs ol Excise Act, the Second Schedule shall be prmtted.
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further o amend the Central Sales Tax Act, Y9356 and the Additional Duties of Excise
{(Gonds ofSpecial Importance) Act, [957.
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